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CENTWa.  ̂ ADMINISTRATIVE TRIBUNAL, ALLAHAB®

LUCKNOW CIRCUIT BENCH 

Registration o ,a ,So .32  of 1987

\

Chhatr© Dhari Singh ........  Applicant

Versus

Director of Postal Services
and Others, ........  Respondents

HoniKt,Justice U,C*Srivastava, V,c*

Hon. Mr.A^B;.G6 rthi/ Iteiber (A)

(By Hon.Mr.Justice U-C.Srivastava/V,C,)

• V  *—

One Shri Vishwa Nath Singh was appointed 

as Extra Departmental Rmner of Daridiha Post Office, 

Faizabad on 19 .2 ,73  and he took over the charge of

the said post on 22.2.73, He died on 3.2,83.

Consequently, the post was advertised and the District

Employment Officer, Paizabad vide their letter dated,5^

6 ,8 .8 3  sent the names of two candidates v iz . S/Shri 

Chhatra Dhari Singh(the applicant) and Dal Singar 

Singh were sent to the Department. The applicant 

appointed provisionally as Extra Departmental 

" Rtsnner vide ASPG's Akbaipur letter dated 6 .1 1 ,8 3 .

The applicant continued to work on the said post for 

; 2J5 years. A ll of a sudden on 1 ,1 0 ,8 6  he was

, given an order by the Asstt. Supdt. AMjai^ur, Western

Sub Division, Akbarpur mentioning that he was posted 

as EDDA at the Dari Diha Post Office and he should
i

hand over the charge to Shri Nar Singh Narain Singh and 

i ' fM  asked to take over the charge as EDEA from one

Ghan Shyam Tiwari. The applicant handed over the 

! Charge to Shri Nar Singh Maraln Singh on 4 .1 0 .8 6  and

took the Charge on the sa .e  date ehan Shya. T W i .

He „as asked ^  the Asstt. S ^ d t .  A kb a^ur  not to
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come to the post office to perfonti the duties,

2 . - In the Counter Affidavit which has been

filed by the Department, it  has been stated that 

the written order of termination was passed and the 

applicant refused to accept. No details of 

particulars of the alleged order has been given in 

the Coxmter Affidavit nor any copy of the same 

has been filed. It  has been stated in the Counter 

Affidavit that when the said Vishwa Hath Singh 

died, his son Nar Singh Narain Singh was a minor 

and his case for ^pointment was finalised only 

on 6 *1 0 .8 6  and it  was decided that he may be 

appointed after corr^leting the formalities. 

Consequently he was appointed and the applicaife 

was ordered to be tenninated forthwith. He was 

given the charge to work on the post of EDDA, Daridiha 

This post was fallen vacant due to the death of "

Shri Yadu Nath Tiwari and his son Ghan Shyam Tiwari 

was working as a tenporary measure. Ghan Shyam Tivjari 

was discharged from the duty of EDDA accordingly 

by the Asstt. Supdt. Post Offices, Akbaipur, Paizabad. 

In  the meantime, the SSPO's Faizabad vide his order 

dated 6 .10 ,86  directed t he Asstt. S ^ d t .  c£ Post 

Offices, Akbarpur to spare Shri Chhatra Dhari Singh, 

the applicant and to allow Shri Ghan Shyam Tiwari 

to continue on the post of EDDA Daridiha and 

the applicant was spared from the pest of EDDft. 

Daridiha vide order dated 7 .1 0 .8 6 . The applicant's 

learned cotinsel says that without any reason or 

rhyme his services has been terminated, in case it  

was decided to appoint the son of the deceased after 

attaining the qualifying age he should have been
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appointed on some other place. It  has been stated 

that siibsequent to the appointment of the applicait 

some other persons were appointed in some other 

Divisions but the applicant was selected for being 

thrown out of the service. No nile in this regard 

has been cited and no justification for the same 

has been pleaded. In view of the circumstances 

stated above, the ^p lication  is accordingly 

allowed^i but the applicant shall not get any 

salary for the period of termination. The 

termination order of the applicant’s service from 

the post of EIDA given by the Asstt. Supdt. Akbarpur 

is quashed. The respondents are also directed 

to post the applicant either in that post office 

or any other such post office in the vicinity if  

possible. The applicant shall not get his salary 

for the period from the date his services were 

terminated but for other purposes this period 

should be counted. There will be no order as to 

costs.

y i / T

-  3  -

<; V

Member (A) Vice Chairman

Dated the 9th May, 1991 

RKM
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A D D IT IO N A L  B E N C H , ^

23-A, Thornhill Road, Allahabad-211C01
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Particulars to be examined

1. Is the appeal competent ?

2. (a) Is the application in the prescribed form ?
*

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 
been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed ?

c :J

4. Has the document of authorisation/Vakalat- 
nama been filed ?•

5. Is the application accompanied by B.D /Postal- 
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 
filed ?

Endorsement as to result of Examination

7 >

(a) Have the copies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numberd accordingly ?
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Particulars to be Examined

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application with Anh-
exures filed ? «

(a) Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos......................./ Pages Nos..............?

13. Have file size envelopes bearing full add- 
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15. Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18. Have the particulars f®r interim order prayed 
for indicated vyitfr reasons ?

Endorsement as to result of Examination

V

1

19. Whether all the remedies have been exhaused.
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b-c î \JLAXĵ  r-e.>o J ^ aJ)̂ - '̂ ‘

7 ^  , fc, '

1^-' ;

- n ) .



■f

'■r

Before the Central Administrative Tribunal 

Additional Bench Allahabad

Eegistratioa No. of 1987

between

Ghhatra Dhari Singh

and

Director of Postal Services 

and others « . . .

Applicant

Respondents

1 .Particulars of the Applicant *

Chhatra Dhari Singh, son of Shri Ram 

Piarqy Singh, Ex E..D .D .1 . at Post 

Office Bari Diha , District Faisatoad.

lote. The service of notice may be sent to 
Shri B.P.Srivastava, Advocate, 188-A, 
Hopibagh, Jawahar lal Nehru Road, 
Allahabad.

2 .Particulars of the Respaidentss

(i )  Director of Postal Service, Lucknow 

Region, Lucknow.

(ii )  Senior Superinteniient of post 

Office, Faisabad.

V

(i i i )  Assistant Superintendent' , Western 

Sub Divisio^> Akbarpur , District
A

Faiaabad.

Q l \

■ ^ . r :
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Note* Notices meant for the opposite 
parties may 'be served on the respondents 
on the aforesaid addresses.

3 . The present application is against the

oral order passed ~by the Assistant Superintendent, 

Western Sub Division, M a r p u r  , terminating 

the petitioner’ s services and the order passed 

■fey the Director of Postal Services dated 12 .12 .86  

rejecting the petitioner’ s represaitation against 

the said termination of his services.

4. That the applicant declares that the

su'bject-matter of the order, against which he Vvants 

reddressal is within the Turisdiction of this 

Hon’ ble I’rifeunal.

5 . That the applicant further declares

that the application is within the limitation 

prescriDed in Sec. 21 of the Central Administrative 

Tribune Act, 198$.

That the facts of the present are givai

t) el oxi*

( I )  That the petitioner got himself 

registered in the employment exchaage office, 

Faizabad for "being appointed on some suitable 

post in the post office.
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( I I )  Tha.t the petitioner's name was 

sent by the employment exchange office Paizabad 

to Aic'barpur where a selection for' appointment on 

the post of E .D .R . took place.

i

C m ) That the petitioner was duly 

selected for the said post of E.J3.R. The petitioner 

vjas given an appointment letter iDy the Assistant 

Superintendent Post offices Aki'barpur Western 

Sul3 Division , jycbarpur , Paiatoad on 6th FelDruaiy,

1983.

A true copy of the said appointmait letter 

is being filed  herewith as aanexure I .to  this petition.

(IT) That the petitioner took over 

charge of the aforesaid post of H .D .R . at post 

office Dari Biha from Blohammad i l i  on l4th Movanber, 

1983.

A true copy of the said charge report 

dated l4th November, 1983 is being f iled herewith 

as aimexure I I  to this petition.

(Y) That the petitioner continued to
- o

hold the said post, of E .D .R . right from 14th IJovanberj J
%

1983 to 4th October, 1986. The petitioner's v̂ ork |
«■-iii'

and conduct was <guite satisf actoiy.  ̂ |

I
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(YI) That on 1st 00^013er, 1986 j tbe 

petitioner mis givea an order iDy the aforesaid 

Assistant Superjntendenji i&barpur , Western 

SuTd Division, Alclaarpur i?.i which it  Vvas mentioned 

that the petitioner is posted as B .D .D .A . at the 

post office Bari Diha. In the said order it was 

also ordered that the petitioner should aai'^ 

over the charge to Shri Nar Singn Naraiit Singh 

resident of Barhai Ka Punm  . The petitioner 

was required to take over charge of E .D .D .A . from

one Shri Ghanshyam T im r i .

4 true copy of the said order dated

1st October, 1986 is iDeing filed  herewith as

aiineKure I I I  to this petition.

(Y II) That in olDedience of the 

aforesaid order dated 1st October, 1986 , the;_ 

petitioner handed over the charge to Shri Nar 

Singh Karain Singh on 4th OctolDer, 1986 afterxioon. 

1-he petitioner took over charge frora Shri C-han 

Sl^am TiYv’ari of the post of E .D .D .A . on 4tn

OctolDer, 1986.

Photo stat copies of the aforesaid

orders are Deing f  h e r « ith  as 

respectively to this petitiQTi.

(t il l )  llhat the petiticner started 

.̂-orlc of of E .D .D .A . with effect from 4th October,

1986 i-
i\ \
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'(IX) That curiously aiough on the 7th 

October, 1986 the Assistsmt Superintendent , Western 

Sut Division, Akbarpur asked the petiticner not 

to come to the post office to perfom the duties.

On the petitioner’ s q.uerry as to why he has not 

been allo\ )̂ed to perform his duties, the said 

Assistant Superintendent rebulsied. the petitioner

^  and did not allow him to perform the duties.

V

(1) That being aggrieved by the aforesaid 

illegal interference by the aforesaid Assistant

Superintendent post offices, the petitiai er met 

Senior Superintendent of post offices Faizsibad 

on 7th November, 1986 along 'vvith an applicatiin*

The s aid Senior Superintendent of Post offices 

became very much annoyed with the petitioner 

and torn the petitioner’ s application aiid rebuked 

the petitioner by saying that he h im s^f had ordered v: 

to terminate the petitioner’ s services. The 

petiticner was directed not to approach him again.

f

(XI) That being aggrieved by the aforesaid 

treatment of the Senior Superintendent of Post 

office , Paizabad , as we0.1 as the Assistant 

Superintendent Western Sub Divisicn Aicbarpur , the 

petitioner made a representation to the Director
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of postal services Imotoovi Region, Ludcnow 

on 7th Ootol=er, 1986. The petitioner personally 

handed over the copy of his representation dated 

vth OotoDer, 1986 to the Personei Assistant 

of the Director of Postal services.

A true copy of the said representation

-being f iled herewith as annexure_£I to this 

petition.

( X I I )  That the petitioner requested  

that hy p ly in g  fiaud upOn him , he had teen 

illegally taken over charge of the post of 

E.D.E. and was askcfi to Yiorlc as E.D.D.A .

The fraud «as p l^ e d  on the petition er simply 

to oust him from the af'oresaid office.

i X l J J )  That the petition er also

personaiy met the Director Of Postal Services

on 8 th Octoter, 1986 and he again handed over 

a fresh representation on 8 th Octoher. 1986 as w ^ l

A t ru e  <Bpy of the said representaticn

is teing filed  herewith as ^ n e x u r e j l ^ t o  this 

petition.

(XIV) That vihen orders iwere communicated 

to the petitioner, he filed reminder on 28th
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Novanber, 1986 a.io also a^aother raainder on 

15th Decm'berj 1986.

(XY) Shat the petitioner V'.'as surprise*^, 

to reeeije aa order dated gOth DeoemDer, 1986 

whidi was dated l2th Decanter, 1986 rejecting 

) .  the petitioner's representation. In the said

order Of the Director of fostai services, ii®  it

was me.itioned that on enquiry he had come to the 

conclusion that no irregularity has l^een committed 

ty the officers in taking actffl.n against the

petitioner.

A true copy of the s aid order dated

12 th Deceml^er, 1986 ( received on 20th 

December, 1986) is being filed  heremth as 

annexure ¥ 111 to this petition.

(XVI) That it may here Tdc mentioned 

that no enquiry at all w s  made-by the aforesaid 

Director of Postd. Service from the petiticr.er.

It appears that some querry might have teen 

made tiy the officers who were inimical against 

the petitioner and on the lasis of the said enquiry 

the petitioner's representation was rejected.

(XVII) Ihat it is quite evident 

that fraud has teen i-ass'ed upon the petitioner; 

i„ as much as he «as hoH l*ig the post of
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(30CI) That as no orders for t^^rminatioii 

against the petlticner were served upoa the 

petitioner, therefore, the petiticn er is entiti ed 

to work on the aforesaid post of E .D .D .A . said , if  

not, on the post of E .D .R . and he is entitled to 

T\ be paid his full salary for the period during ?ihich

^  he has "been illegally kept out of service.

( V

-  9  -

(X III)  That the petitioner’ s work and 

conduct elws^s remained unblamished.

7 . That in viev? of the f acts meitioned

above, the petitioner prays for the follo’A’ing reLi€^*sj

(a) That the oral order of termination 

of the petitioner's services from the post of 

E .D .D .A . given by the Assistant Superintendent,
9

■festern Sub Division, ^bsxpur Faizabad as ^̂’oLl 

as the order of the Director of postal services 

dated 12 . 12.86 may be set aside.

(b) that a declaration may issue to declare 

that the petitioner is entitled to be posted as 

E .D .R . siid he be accorded ^ 1  the benefits and 

privileges of the said post. ^
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since 14 th Nov ember, 1983 and ?;hich post he 

continuously till 4th OctolDerj 1986.

(XITIII) That if the petitioner could 

•'^v. riot "be accominods.ted on the post of E .D .D .A . then

he could have easily seat 'back: to the post of 

E .D .R . 4s fraud ŵas to "be played and some o % e r  

person was to be accommodated , therefore, the 

petitioner was illegally shunted from the post 

of E .D .R . to be. posted-as E .D .C .A .

f

( X I ^  That no post of E .O .D .A . in Dari 

Hiha post office has been abolished. The petitioa er 

A '  was getting Bs 255/~ per month at the time when

he \ms posted as E.D,.D.A. The petitioner has not 

^  been allowed to work since 7th October, 1985 in

an i l le g ^  and arbitrary manner without even
«

been given any order of termination from the 

said post.

(XI) That the opposit e parties nos.

1 aid 2 also illegally did not hear the petitioner’ s 

grievances tmd illegally rejected the petitiaier’ s 

representation.

C l '
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(XII) That as no orders for termination 

against tbe petitioier were served upon the 

petitioner, therefore, the petiticn er is entitl ed 

to work on the aforesaid post of l .D .D .A . and , if 

not, on the post of S.D .R* ond he is entitled to 

be paid his full salary for the period during Wnich 

y  he has heen illegally kept out of service.

(X III )  That the petitioner’ s v̂ ork and 

conduct alv?£p/s remained unM ami shed.

7 . That in vimi of the f acts maitioned

above, the petitioner prays for the follom ng reLiefs-

(a) That the oral order of termination 

of the petitioner's se3rvices from the post of

V
E .D .D .A . given by the Assistant Superintendent, 

'Itestern Sub Division, Akbarpur Paizabad as 

as the order of the Director of Postal services 

dated 12 .12 .86  may b e s e t  aside.

(b) that a declaration may issue to declare 

that the petitioner is entitled to be posted as 

E .D .R . and he be accorded all the benefits and
jl-:

privileges of the said post.  ̂ P

•» -
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(c) that any other suitable order, 

direction or d eclaration may also be issued which

.this Hon*Me TrilDunaL may deem just and proper 

in the circumstaiices of the case.

(d) that the costs of this petition 

also be awarded.

8 . That no iaterim rgLief is prayed at the 

present.

9 . That the applicant declares that hê  has 

availed of al3, the remedies available to hici mider 

the r Levant rules .

That the petitioner was or^.ly ordered 

not to ?^ork by the Assistant Superintendent post 

office ?«estern Sub Division ifciDarpur on 7th October,

86 . Against the orsG. order? the petitioner approached 

Soaior Superintendent of Post ofTices on 7th October, 

86 but he did not entertain the petitioner’ s 

representation and after torning it threw the same 

and thereafter the petitioner approach^ the Director 

of Postal Services who by an order dated 12th 

Decemb r, 1986 rejected the petitioner’ s rep resent aticr; 

8iid as such the petitioner has exhausted all the 

departmental remedies.

10. That the applicant further;;declares
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that the matter r egar§ing which this applicatiai 

has been made is not padding before any court 

of law , or any authority or any other Bench 

of this Hon^ble Tribunal.

>T>

>

f

1 1 . Particulars of the p o st^  ordert

(i )  Humber of the postal order 

( ii) Name of' issuing post off ice

( i i i )  date of issue of post office •

(iv) Post office at which payable ..................

CjS

12 That a separate in d ^  has already been 

given at the top of the paper as such no separate 

index is needed.

K 13. lhat list  of enclosures has also been
, I

given in the said index and as such no separate 

l is t  of enclosures is given.

I , Chhatradhari Singh son of Shri 

Raia P i a r ^  SinghEx. E .D .D .A . at post Q j . f l c e  

Dari Diha , District Faisabad do hereby 

verify that the contents of paragraph:nos. 1 to

13 of this petition are true to my personal 

knowledge and nothing has been concealed.

--------------
Sigaatures, of the applicBL

iU-lahabad 
Dated Tan. 1 9 8 ^
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Annexure I 

in

Registration No.

■betY'ieen

Sliri CMiatra Dhari Singh

and

of 1987

Director of Postal Services 

and other’s

petitiai er

Respondents

Memo Ho. & /Daridiha dated M S  The 5 .11 .83

Sri Ohhatra Dhari Sing'n son of Kam 

Pyare Singh resident of village Dahsasa , P 0 

Dari Diha (Pycl  ̂ is herety provisi-n ally 

appointed as EDR Daridiha (B>d) subject to 

satisfactory verification of his character and 

antecedaats . He ahaia t>e paid such aLlo-«ances 

as adm issive from ttoe to time.

f

-̂ 4

S.Sliri Clihatra Dhari Singh should 

clearly understand that his S5)poiatraeit as 

EDR Dari Diha shall be in the nature of a

n
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ccntractuable to "be terminated “by him or the 

undersized l3y notifying the order in writing 

and that he s h ^ l  "be governed tiy the Posts 

aiid Telegraphs E.D.A.(Conduct and Service ^Rulas, 

1964 as amended from time to time.

Shri Chhatra Dhari Singh will furnish 

necessaiy security Ijefore taking over charge.

I f  these conditions are acceptatile to 

him he should communicate his acce|:)t,anc e in the 

enclosed proforma.

Jc .

Sd. Illegitile 

Isstt. Supdt. Post Office 

arpur V c s t S ub D ivi s i on 

lltbarpur Paisabad.

Sopy to :

1, Shri Chhatra pal Singh son of Shri

Ram Piarey Singh r/o v iH age  Dahlwa Post office 

Dari Diha (Fyd) .

2.

3.

4.

The P.M.

3PM Mohalsa (Fyd) 

I'DR Dari Diha .

5 . lohanimad s/o Mobole . He \^ill please

get the charge transferred to the newly appointed

0
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person termiiiatiiig local arrangements. He vjill olDtain 

necGssaJ’y foitn filled in iDy the candidate and form 

of D .P . Declaration should also "be got filled  in and he 

furnished "by him ‘bd'ore handing over charge . Secraity 

f) r Bs 1000/- should "be obtained from him . ilecessa.3:̂ r 

forms are enclosed herewith.

>
Sd. IllegilDle

Urge copy

A :

\

f
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Before the Caitrsl Administrative TriUun^ 

Additional Bench Allahabad
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Jc.

Annexare II  

in.

Registration No.

I) etween 

Sbri Chhatra Dhari Singh
'V

an d

Director of Postal Services 

and others

of 1987

• « « petitioner

Respondents

Charge Report

CCI FIB for that the charge of at the 

E .D .R . Slip was made out Sri Mahamad Ali to name 

Shri Chhatradhari Singh at place Parididina 

BO on the Date l4 .l l .8 3  in the forenoon in aocoraaiice 

work order mmo N .A./Daridiha D .T*D . M(/26/ll/&^>

Asp M B  WSr 

Sd. Chhatradhari Singh 

R ^ie v in g  Officer

Sd. Mohammad Ali

True copy

-
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3 #  ge M X  fti" c IS T O  ^  I W  % P #  i  ^ 0  ^ Q
o

u5 % fa? fng^rf sr$ fer?i b sto  ^  ^

3tr^?r 3fR'r I  sr IP ®  srrft- ftfe st io  €tu s r ^

ti 1  ̂ w a  557% So ^!3 ^ 0  W  3T tm S feat

ira I 3?T fiffwfsfi OT^?r a®r 5,at arSir ur
'*!,

m m ^  ^xti wmx f¥i i

PT«;ff f̂ HXM -̂lO-ii  ̂#3 ^0 sto 0̂ I ITS qr 
to 4 it irf fmxtxx Pi gd̂iT̂ mxm sri 

mftm   ̂^  mx^ r̂ 3Tr$r ^  mix crtier PiĴfr 
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î\
>j>\

affidavit  ■ .

> ) >
AllaH/IBAD ; ___J ■

■J Cr

\rb

I I I  TH E C a r r R A L  iL O K IW lS T R A T IT iS  T R I B m A l -  

.A D D IT IO N A L  B 3 K C II  A L L A l I A B i £ :

nomiT.SR - AFFIDAVIT

0:i behalf of UQion of ladia

IN

M

<s^Vj

:B C r I 3 T R A T W 1 2 ^ 2 2 _ _ 0 F J ^ /

G IIA TR A  D H A R I S I N G H

¥ E R 3 U S

. a p p l i g m t

|o

e
C\

Director of Postal Services, 

Luckiiovr and others
.RSSPOIIDEIfrS

AjTFIDAVIT of J.W.Pathsfc 

aged a!C'Out 45 years son of 

Shri Ishwar Prasad Pathali, 

posted as AccouQtaRt ,Office of 

Senior Superiateadeat of Post 

Off ices jPaizabad Division, 

Faizabad.

(DEPOHSI'IT I

X, the depon,eEit aboven.aJD,ed do 

hereby solemnly affirm a^d state on oath as

under:-'"
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1- That the depone at is posted as

Aceouatant ia the office of'Senior Superiateadeat 

of Post OfficeSjFaxzafead and is fully acquaiated 

with the facts of the case deposed to below.

2- That before giviag a parawise

reply, the followiag facts are beiag asserted ia
±

order to facilitate this Ilon’ble Jribuiaal ia 

admiiiisteriag justice.

3- That oae Shri Vishwa Nath Siagh

soa of Shri Baij lath Siagh resident of village 

aad post Daridiha was appointed as Extra 

Departmeatal Runaer of Daridiha post office, 

Paizabad on 19-2-1973 ar.d he took over charge of '

' ... the said post oa 22-2-73. He coiitiaued to work

as such t ill  his death takea place oa 3-2-1983. 

Consequently upon the death of Shri Vishwaaath 

Singh,Extra Departmental Runaer, the vacaacy 

of Extra Departraeat-:',! Rumier Daridiha was 

advertised aad the District Employraeat Officer, 

Faizabad was asked on 10-7-83 to sead the list

of prospective caiadidates for the said post with
/

their date of birth and*-educatioaal qualifications. 

The District Employmeiai Officer,Falza¥ad vide 

his letter dated 6-8-19X3. seat the aajnes of 

two caadidates v iz . S/Shri Chatra ^^hari Sisigh 

(the applicaat) ar.d Dal Siagar Siagh, of village ^
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Dahalx'ia aad Ataraura respectively aad 3hri 

ChatstTa Dliari Siagh was provisioaally appointed 

as Extra Departmental Ruan§r vide ASPO’ s Ikbarpup 

Memo QO. i/Daridiha dt. 6-11-83. It will Qot 

be out of place to meatiota here that Shri War- 

■Siagh Naraiii Siagh son of the deceased ^hri 

Yishwanath Singh had also applied for the said 

post to' the then ASPO’ s Akbarpur to appoint 

him hut his case under relaxation of the appoint- 

meat rules could not be considered as he was 

by that time minor, his date of birth being

1-1-66. Ilis case for appoiiitmeat in. relaxatioa 

of appolntmeat rules was submitted to the Post 

Master General,11 .P* circle Luclmow through 

the Senior Supdt. of Post Offices ,Faizabad. The 

applicant coatiaued-to work as EDR on the 

said pofet. The case of appoiQtriieat of Shri 

Bar Siagh larain Siagh son of the deceased - 

Shri Yishwaaath Singh was finalised vide 

P .M .G . U.P.Clrcle jl^uckaow comniuaication.

IMo. RecttAl-5/220/84/7 dated 26-6-86 

commusiicated to the Asstt. Supdt. of Post 

Offices,Ikbarpur,?aizabad vide SSPO's Faizabad 

letter dated 30-6-86 in which it was ordered . 

that action for his appointment as EDR may be 

taken up immediately aXter observing the usual 

formalities and date of appoiatmemt be intimated.^
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to him. Accordingly 5iSPO»s Akbarpur,Faizakad 

atarted action and Sliri Nar Singh UaTaia Singh 

was-asked to submit his papers for appointmeiit 

or. 4-7-86. Shri Nar Singh Narain Singh had 

completed his papers and accordiag to the SSPO's 

order dated 24-9-86, he was appointed as BDR,

Daridiha aRd Shri Ghatra Dhari Singh, the applicaat 

xfas ordered to 138 terminated forthwith from this 

post of SDR Daridiha hy the ISPO’ s ;0?:barpui‘j 

Faizabad. However, he was given tbe charge to 

work OTi the post of EDDAjQsti î î '̂-S'* 1'b.is post 

was fallen vacant due to the death of Shri 

Yadu Nath Tiwari aad Shri Ghan Shyam Tiwari son 

of Yadu Nath Tiwari was working oa temporary 

measure. Shri Ghan Shyai Tiwari was discharged

V .

from the duty of SDDi ship accordingly by the 

Asst.Supdt. of post Off ices,iikbarpur,Faizabad. In 

the meantime the SSPO's Faizabad vide his order

dated 6-10-86 directed the Asstt .Supdt .of post
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Offices jAkbarpurCv/est )Fai2abad to spare Shri 

‘Ghatra % a r i  Siiigh, the applicant a'ld to allow 

Siirl Giiaa Shy am Tiw3j?i to Gostiaue on the post 

of EDDA Dari diha. iccordiagly, Shrl Ghatra Dhari 

SiJigh(Applicaat) was spared from the post of 

BDDA,Daridiha vide order dated 7-10-86 given 

effect oa the same day*

4- That the contents of para-1 and 2

of the application, are matters of record and 

he!ice,ao commeat is offered.

A-

K. ■

5- That in reply to the contents of 

para-3 of the applicatioa, it may respectfully 

be submitted that no any oral orders were 

passed and \-jrittea orders which were iB lag 

givea to the applica^it, were refused by him to 

be received.

6- That the coateats of para-4 of the 

application,beisag the matters of record aeeds 

lao reply.

7- That the contents of para-5 of the
\

application is matter of record, heo.ce oo 

comment is offered.
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8- That the coatents of para-6(i) 

a M  6 (i i )  of the application are Got disputed.

9- • That the coat eats of para-6 (ill)

of the a.pplication are aiteiitted to the exteat 

that the applicant was provisioaally appointed 

as BDR Daridiha oa 6-11-1983 and not oa 6-2-83.

j

. ■■

10- That the contents of paragraph

n o .6 (lY  and v) of the mpplication are aot 

disputed,

11- That the contests of paragraph

nos. 6C v i,v ii ,v iii and ix) of the applicatioa 

are not admitted. It may respectfully be 

made clear that the contests of para-(ixD

are admitted to the exteflt that oa 7-10-1986.,

the applicaat was oelng fi¥ea a written order 

to spare him from the post of EDDA ship,but he 

refused to receive the same. The allegatioas 

coatrary to this are deaied*

12— That the coEteats of para'*6(x)

of the applicatioa are false,frivolous aad have /  

been coacocted to give colour to the preseiat ca^e



V

-7-

aad as such they are desied vehemeatly.

>-
\. 
r

12- That the conteiits of para-6(xi)

are matters of record and ao comment is offered 

through the counter affidavit.

I

13- That the coateats of para-6(xii)

of the application are aot correct as stated, 

hence emphatically denied.

14- That the contents of para-6(xiii)

of the application are matters of record,heoce 

BO comeat is offered through this affidavit. 

However, the same shall be suitably dealt with . 

at th e ’time of arguments. '

15- That the contents of para-6(xisr) of 

the application do aot call for a^y commeat,being 

argumentative in nature.

16- That the contests of para-6(xv) 

of the application aad 6(xvi) of the applicatioa 

are matters of record,heace need ao reply. The same 

shall be suitably dealt vrith at the time of 

arguments.
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17- That the coateiits of para-BCxvii) 

of the application are admitted only to the

ext eat that the applicant worked iipto 4-10-86 .Rest 

of the allegations are emphatically denied.

18- That the cofltents of para“6(xviii) 

of the , application are sot admitted.

i
19- That the coatents of para-6(xix) of the

application are not admitted. It may respectfully 

be submitted that the applicant X'Jas being 

given the order, but he did aot receive the 

same.

2 0- That the .contents of para-6(xx') of

the application are not admitted. It may 

respectfully be submitted that no illegality 

was committed la the case of the applicaQt.

21- That the coateats of para-6(xxi) of

the application are aot admitted. It may 

respectfully be submitted that he is not entitled 

to. asy post or to any salary whatsoever.

22- That the costeats of para-6(xxii) of

the application are not correct as s t a t e d ,heaee
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deaied.

23“ ■ ' That iQ  view of the facts

an.d circiMstaaces meatioaed at-oYe, the applicant 

■ is aot entitled to aay of the reliefs as

dlaimed- in para-7 of the application and aoae 

of the grounds takeia by him. are sustaiaable ia ■ 

the eye of law,herice the aPP.licatioa is liable 

to he disnissed with costs.

24- That the conteats of paragraph

no .8 are denied.

25- That the contests,of para-9 and

10 of the application are not ^a«imitted.

26- That the coQtesits of paragraph

nos. 11,12 aad 13 of the application are matters

of record,hence ao commeJit is offered*

I ,  the depoaeat aboveiaamed do 

hereby verify that the coateats of paragraph 

110̂  V ~~~ l3f_^this affidavit are true

to my personal knowledge? those of paragraph 

ao s .r, ^ e  b ased on record

those of paragraph — :Ŝ e based on

legal advice to which I believe to be true ; 

thgt no T^art of it is false and aothing material
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has 080El coiicealed .

So help me God.

PepoHient

I ,D .S .Chaubey ,Clerk to Shri /|C.G .Si:tia, 

Advocate,%gh GourtjAllehabad do hereby declares 

that the person makiE^ this affidavit asd alleging 

himself to be the sajne is kaowii to me from the 

perusal of papers which he has produced^ in this 

case.

q\

f) Solemnly affi£med, before oa this 

th day of March, 1987 at ' . am/]^''l3y~tlie

depoaeat î jho has beea identified by the aforesaid 

Clerk.

I ha'v̂ e satisfied myself by examiaing 

the deponent that he understood the contents of 

this affidavit which has beea read over a!id explaiaed 

to him, by me*.

OATH COMMISSIOKSR
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W
IN TIE GBNTHAL administrative TRIBUNAL

ADDITIONAL lEICl- A L L A li A B A D

GODNTBR ABTIDAVIT

Oa laelaalf* of Uiaiosi of iQdia

IN

A

i

Boflstratlon No«32 of 1987/

GffilATRA DIARI SINGI .................... . APPLICANT

VERSUS

I

is-

0

UNION OF INDIA & OTHERS. . . . . . . . . . . •RESPONDENTS

AFFIDAVIT of J.N.Patha]^ 

aged aliout 45 years son of 

Shri Ishwar Frasad Fathak, 

posted as Accountant,Off ice 

of Senior Super!ateQdent of 

Post Offices jFaizatead Dlvisioia 

Paizafead*

(Deponent)

I ,  the deponent aboTenajned do 

herefey solemnly ^ f i m  and state on oath 

as under:-

1“ That the deponent is posted
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as^ Seialor SuperiQteQdeQt of Post Office§j 

Paizalaad and has read over the coateats 

of the application filed by the aforesaid 

applicant and as such is  fully acquainted 

with the facts of the case deposed to below.

2 - That before giTing a parawise

reply, the follomng facts are being asserted 

in order to facilitate this Hon’ble Tribunal 

in  adtninisteriag justice.

3- That one Shri Tishwa Nath

Singh son of Shri Baij Nath Singh resident 

of village and post Dari diha was appointed 

as Extra Departmental Runner of Daridiha 

post office, Faizabad on 19-2-1973 and he 

took over charge of the said post on 22-2-73 

le  continued to work as such t ill  his death 

on 3-2-83. Consequently upon the death of 

Shri ?ishwanath Siagh,Extra Departmental 

Runnder, the vacancy of Extra Departmental 

Runner Daridiha was advertised and the 

District Smployment Officer,Faizabad was 

asked on 10-7-83 to send the list of ' 

prospective candidates for the said post with 

their date of birth and educational qualificatio
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The District Emfloymeat OfficerjFaizabad 

vide his letter dated 5-8-1983 sent the 

names of two candidates viz S/Shri GWiatra Dhari 

Si'ngh(appllcaat) and Dal Sicigar Singh of.

¥illage Dahalwa and D raw a  respectively and 

Shri Chhatra Dhari Singh was provisionally 

appointed as Sictra Departmental Riinner vide 

^ P O * s  iO^fearpur Memo no.DpDaridiha dt. 6-11-83.

It w ill not he out of place to mention that 

that Shri War Singh Narstin son of the deceased 

Shri ¥ishwanath Singh and his mother Smt.Devpati 

Devi (Widows of the deceased,EDI) had also 

applied for the said post to the then ASPO’s 

AJsbarpur to appoint him feut his case under 

relaxation of the appointment rules could not 

tee considered as he was hy that time minor,his 

date of-Wrth heing 1-1-66. His case for 

appointment in relsixation of appointment rules 

was submitted to the SSPO*s vide letter 

dated 17-4-83. The applicant continued to work as 

SDR on tlae said post. The case of appointment 

of Shri Nar Singh Harain Singh son of the 

deceased BDR,Shri fishwanath Singh was finalised 

vide U .P . Circle,Luc know Communication

NO. Hectt/i-I-S/220/84/7 dated 25-6-86 communicatedi 

vide SSPO^SjFaizSibad letter dated 30-6-86 in 

which it was ordered that action for his 

appointment as SDH may he taken up Immediately
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after observing the usual formalities and 

date of appointmeat be iatimated to him.

AccordingIjj action v/as started and Shri 

Nar Singh Narain Singh was asked to submit his 

papers for appointment on 4-7-86. In the 

meantime, the SSPG *s Faizabai was addressed 

to clarify if  Shri War Singh larain Singh 

may be appointed on the said post of SDR*, 

Daridiha on -s^ich provisional appointment of 

the applicant(Chhatra ^hari Singh) had already 

leenmade on 6-11-83. The SSPO*s,Faizabad 

Tide his letter dated 24-9-86 clarified

that present BDR,the 

applicant may %e discharged from the post of 

EDH and ke msô  fee given some other SD post jif 

vaciincies are there and if  not, his name 

should be noted in  the waiting list and he may 

be given some other ED Post being vacant within 

one year. In  the meantime, Shri Har Singh Narain 

Singh had compelfetM his papers and accordingly, 

according to the SSPl)*s orders dated 24-9-86, 

he was appointed as SDR,Daridiha and Shri 

Chatra Dhari Singh, the applicant was given 

the post of EDDA,Daridiha on which no regular 

appointment had been made. This post was fallen 

Vacant due to toe^eaULM - Bhri ^adu Nath Tiwari 

and Shri Ghan Shyma Tiwari son of Yadu Nath -
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Tlwari was working on temporary ffieasiire on 

the respoasibility of the SPMjMaharva QoXa 

(Account Office) and Shri Ghan Shyam TiwaJ^l 

was discharged from the duty of EDDA ship 

vide this office memo no. D/1)aridiha/Ch-Il 

dated 1-10-86, The order dated 1-10-86 passed 

by Asstt.Supdt. of post Offices ,Faiza'bad 

Was given effect from 4-10-86., In  the meantime
’—  -------

the SSPO*s,Paizabad Tide his order dated

6 -10- 86  directed the isst.Supdt. of Post Offices,

Akbarpur(West) Faiza^ad to spare Shri 

Ghhatra Dhari Singh, the applicant and to allow 

Shri Ghan Shyam Tivjari to continue on the 

post of EDDi Daridiha. According Shri Ghhatra 

Dhari SinghCipplicant ) was apared from the 

post of EDDA.Daridiha vide order dated 7-10-86 

given effect on the same day* The s^plicant 

however, refused to take order dated 7-10-86 

and also to give proper charge*

4- That the contents of para-1 and 2

of the application are matters of record and 

hence, no comment is offered*

5- That in reply to the contents

of para-3 of the application, it may respectfully
*

be submitted that no any oral orders were passed
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and writtea orders ¥hich were feeing given 

to the applieaat,were refused fey him to 

fee received.

6 - That the coEteats of para-4

of the app lie at ion,being the mattess of 

record,needs no comments.

7 “ That the contests of para-5 of

the application is  matter of record,hence no 

comment is offered*

X
\

8 - That the contents of para-^SU) 

and 6 ( i i )  of the application are not disputed.

9- That the contents of para-6 ( i i i )  

of the application are admitted to the extent 

that the applicant was provisionally appointed 

as SDR Daridiha on 6-11-83.

10- That the contents of paragraptis

no. 6 (iT ,T ,T i ,T ii  jViii and ix ) of the 

application are not disputed. It may fee made 

clear that the contents of para-6 (ix ) are 

admitted to the extent that on 7-1 0 -8 6 ,the 

applicant was feeing given a written order to 

spare Mm  from the post of BDDA ship,feut he
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refused to receive the same. The allegations 

to the coiitrary are denied.

11- That the contents of para-6 (x)

of the application are false ,friTolous 

and have been corijocted to give colour 

to the present case and as siJcli they are 

denied vehemently.

12- That the contents of para-6<xi)

are matter of record and hence no comrnent 

is offered through this counter-affidavit.

13- That the contents of para-6 (xii)

of the application are not correct as stated, 

hence vehsnently denied.

/ /

14- That the contents of para-6 (xiii

of the application are matters of record, 

hence no comraenrt: is offered through this 

affidavit. However, the same shall fee suitably 

dealt \dlth at the time of arguments.

Q

^  15- That the contents of para-

6 (xiv) do not call for any comment,feeing 

arg lament at ive in nature.
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16- That the conteEits of

para-6 (xT & xri) of tha applicatloa are 

matters of record,he ace no comraent is 

offered in, this counter-affiia'^it. The 

same shall fee dealt with at the time of 

hearing of argumeats.

17- That the coatents of para-6(rsril)

of the application are admitted oaly to 

the extent that the applicant worked upto

4-10-86. Rest of the allegations are Tehemently 

denied.

18- That the contents of para- 6 (xviii)

of the application are not admitted.

19- That the contents of para-6 (xix|

of the application are not admitted. It may 

respectfully be si&mitted that the applicant 

was feeing ji«en the order ,Taut he did not

rec 61*^6 the saPiQ*

20- That the contents of para-6 (xx)

of the ^plication  are not admitted. It may 

respectfully fee submitted that no illegality 

was committed in the case of the applicant.

21- That the contents of para~6 (xxi)
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of the application are not admitted. It may 

respectfully fee submitted that tie is not 

entitled to any post or to any salary whatsoever.

r

22- That the contents of para-6 (xxii)

of the appliGatioa are not correct as stated*
I

Hence, they are denied.

>-

23- That in  view o£ the facts

and circiMstanees mentioned a^ove, the 

applicant is not entitled to any of reliefs 

as claimed in  para-7 of the application and 

none of grounds taJc®n fey him are sustainable 

in  the eye of law,hence the application is 

liable to he d ih issed  with costs.

2 4 - That the contents: of
I

para- 8,9,10,11,12 and 13 of the application 

are matters of the record,hence no comment
I

is offered.

I ,  the deponent above named

do hereby verify that the contents of

V  3  - of this affidavit

are true to my personal knowledge;', that 

the contents of p a r a ^ ;i l i i i l l 2 i L .^ e  based 

on record and those of contents ofi p a r a J - ..^ ^  

— -^^ h a s e d  on legal advice to'which I 

helieve to be t»ue; that no part of it is
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is  false aad aothlng material has feeen 

concealed.

So help me God.

(Degoaegt)

I,D.3.Chaiabey, Clerk to Shri 

E#C.Slnha,AddltioQal StaadiHg CouEse,C0tatral 

Goverament jHigh Court ,Allahafead do herelay 

declares that the persoa makisg this affidavit 

and alleging himself to be the same is 

knwon to me from the perusal of papers which

he produced in  this case.

\jA

^  GIDRK

Q
V v J

Solemnly affirmed before me on this 

day of February ,1987 at 

the deponent who has been identified by the 

aforesaid Clerk.

I have satisfied myself by exajnining 

the deponent that he understood the contents 

of this affidavit x-jhich has been a^ead over 

and explained to him.

V H P  N  i’• Y  '
f <jv

O M H  '“O '  • " I

‘2-^/ S I 2 , 

I I V l



BSPCRE CamAL ADMN3BTRATIVS miBlMAL:ADDITI®AL BS'fGH

ALLAHABAD

E a joinder A ffid a v it

-   ̂ In

RegistratLcai No. 32 o f I 987

ChhataT D h^i S ingh.......................... P e titio n er

Vs.

Tha Dirac tor of P o sta l 
Services ^d o t t e r s . . Opp . p i t i e s ,

A ffid a v it of Shri Chhtar Dh^pi Singh  

agad aboiii 25 years son of ^hri 

HamPayara Singh resident o f  

Dgahalva P .0 . Darideha, D is tr ic t  

Faizabad, U.P.

(Deponent)

I , th9 depcsaent above narod do tereby solannly  

affirm  and state on oath as under;

1 . That I am tl:© fs t it io n e r  in  the above noted oase

^  aS Such I afli fu lly  acquainted lAith the fa c ts  deposed to 

balcw;

2 . That I have gone throu.^ the counter a ffid a v it  o f

S r i G il .  Pathak ^d I haye fuU^ understood the contents t te r e o f .

Hi



r

s

>

; 2 ;

3. That in raply to tte con tan ts of para^aphno. 3 

of th9 counter affidavit, it is subndtted that tha petitioner 

Was duly salectad for the post of ElB ^tar tte salaction 

hs Was given an aPPointi^nt latter dt. 6 . H . I 9 8 3 . Tls afopas^d 

aPPoLntnKnt letter was only subQact to satisfactor|r varificatioi 

of'his character and antecedents. Tha departn^nt got tte 

petitioner’s ch^acter ^ d  antecedents vetified and as siteh the 

petitioner continued to hold the said post. The petitioner has 

veeb aPivis9d that aftar the aforesaid verification haviUig bem 

complsted, the petitioner becajns fulfladged EIE ^d  his aPPointnSnt 

no more remained a provisional aPPointiuent. The Petitioner was 

appointed against tte substantive vacancy aft^ being duly selected.

4 . Thaat ti® p atitioner has further bean advisad thgt i f

^ y  other person becoiffls e n t it le d , ha ca i only be appointed agj^nst 

subsequent vacgjicy and not against a vacaicy which has a^ra^y 

been f i l le d  in  by tte  p etitio n er  after to was duly se le c te d . Thus 

the p e t it io n e r 's  services cannot be terminated to  accommodate 

any parson, who had qualified  after the p e t it io n e r 's  appointment.

5 . That from tha Paragraph under reply i t  i s  quite evident 

that on tte death o f Shri. Vishwa Nath Singh, ex tra  dep^tm sntal 

runner, the said vacancy was advarti^d and the d is t r ic t  employnsnt 

o ffic e r  was asksd to sand the l i s t  o f prospective cgfididates. The 

D is tr ic t  Enf)lcynent'Officer sent the l i s t  which a lso  in clu ied  the 

naiiB of the p etitio n er  ^ d  one Shri Dalsinghar Singh. Itergupon

i t  was th@ p etit io n er , i^ho was salected  for the post o f Estra  

Departmant a l ^uihne r .

6 .  That from tte  ParagTgph under reply i t  i s  quite evident 

that at tha tin s  whan the p etition er  was sal®cted, ^ ri N ^ sin gh

«.raln Si„g(, b, cn tha said post of
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Extra %PaTtii©ntal Bunnsr. It is also evident from tha 

paragraph under rep3^ that ^hri. Narsing Ngrain Singh WaS 

givan relaxatioi by ah order datsd 26.6a986. Thus it is qvite 

clear that tte fstitionar, x̂iio was appointed 2,1/2 years e^li@r 

napBly on 6 ,11.1983 was orderad to be terminated to ^coimiodate 

a person who t ece3 i gi bl e  an 26,6 ,1986. T hat thepetitioner' s 

termnation is ilLagal as he cannot be terisiinated to accoianodalie
y

a P&mm who hafl obtained aigikiktgc sligibality after the 

petitioner's aPpoLntirant. Thus tha teriiinatim order was 

coiiiJlately ilia gal, arbitrary j#id against the principle s of natural 

justice..

7- That in the paragraph under reply it haS been aHaged

that Shri larsingh Singh was givan aPPcintmsnt Order dt,24.9.86

wten the patitionar was orderid to ba terininatsd frcffl the post

of E®., Daiidiha. It may hare be mantioned that no sijsh tarinination 

order was aver served upon tie peti-tioner.

8. That in raply to tte contents of paragraph no, i> of th® 

countsr affidavit it is siiphaticeliy denied that the petitioner 

ever r^sfu^d any written order« No such oider was aver served 

upon the petitioner.

9 . That the contents of p^agraph 9 of the counter affidavit 

nislis^ing. The petitioner was provisionally aPpaLntei untill 

his character sPd ^tecedents have bean verlfiad , Af-t̂ r the 

satisfactory verification of tha petitioner's chsrapter gid 

^tecedants, tte said provisional aPPointnBnt did not lem^n 

provisional, as tha petitioner bacaJna substsfitive holder of the

Post of Extra Departnantal Eunner.
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10 . That in  rap3y  to cm tante of ParagTeph n o .11  o f  tte  

com tar affida:^7i t , .  the contents of Paragrr^hno. 6

of tte  p e tit io n  ai« rQaffirmad as co rrec t. I t  i s .  furthsr  

subfflLttsd that th@ p e t it io ie r  was never given b i t t e n  order, 

nor he hgd refused to iQceiva the ssTO.

1 1 . That the contents of paragraph n o . l£  of tha

co m ter  a ffid a v it are denied ^d  those of paragraph n o . 6 (X) 

of tte  p e tit io n  are reaffirned  a3 corract.

2-2 . That in  repĵ r̂ to ths contents of paragraph n o . 13 

of tha coufeer a ffid a v it, the contents o f Paragt*aPh n o . 12 

of tha p e tit io n  are rsaffLrnBd as correct..

> 1 3 . That ±faK in  raply to contants of paragraph n o . 18 

of tha counter a ffid a v it, the contents o f Parap-,^hno. 

ari r0affirmed as correct

1 4 .  T h a t  in  to  contsnfcs of paragraph n o . I 9 of tha

com ter a ffid a v it i t  i s  emplfetical^f denied that tha petiticd fir  

was aveor given order, nor h2 refused to receive ths sa;na. i t  

i s  a lso  w3rth noting t h a t  no such order has Deari ^naxed a la ig  

with the counter a ffid a v it to  show t h a t  tha sans Wgs to  be 

servad upcn the p a tit io n e r .

1 5 . That the contants of paragraph no. 20 o f  tha counter 

a ffid a v it  are denied those o f paragraph n o . 6 .IX o f  the 

p etitio n  are reaffirmed 'as corr'act.



l b .  That the ccntants of paragraph n o . Zl of thg 

com tar a ffid a v it  denied those of P a rs^ a P h n o s. 6 .XXI 

of the p e tit io n  scs reaffiraed  as co rrec t. Tte p a titio n a r 's  

serv ices  hgve bean -tenidnated i l l e g a l ly ,  arb itrarily  and against 

the p r in c if le s  o f  natural ju s t ic e .

y

'̂7 . . That the contents of paragraph n o . 22 of the counter 

a ffid a v it  are denied and those o f paragraph n o . 6 .XXII o f the 

p etit io n  gra r3 affii'‘!®d as correct.

1 6 . That the contents o f  Paragrgphno. 23 of the 

co m ter  a ffid a v it denied gnd the p e t it im e r  haS been 

^ v ise d  that i s  e n t it le d  to the r e l i e f s  claiiiad for 

by him.

19. That in reply to the contents of Para@"aPh n o . 25 of the 

counter affidavit, tte contents of paragraph no . 9 of the 

petition at® reaffirnsd as correct.

That the contacts of VaXagrsPhs-s^fJ^ ^

of this affidavit tris to the personal knowladga of the

deponent gnd thosa of paragraphs are bgsed on parusal of pgpers cn

record those of paragraphs ~

ar̂ ' basid on lflga.1 advice, which all 1 believe to ba true ^d

nothing matarial has been concsalsd in it , no Part of this affidavit 

ara false incorrect.

SO HSLP Iffl god
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I, T J .  Singh, c3jark to ^hrl B.P jSriVastaVa,

Advocate, High Co\art, Allahabad do tere’py declgM that the 

person making this affidavit alleging himsslf to be adove 

nsJi^d deponent is  the sape parson who i s  knovsa to m  from tts 

perusal of PaPsi's produced by him.

Clerk,

c'v

SolBimly affirmed before ms on this I j i k day Of

a

who is  idan

3-96 at egbOiut C|  ̂  ̂ a .3a /«m ^b y  the deponent 

tified by the afores^aci clerk.

I  have satisfied n r ^ I f  by axgmining the deponent

that he under stand sthe contents of this affidavit vM ch  have bean 

r e ^  over a^a explained by n® to hlra.

Oath ôiirnissLoner.
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Before Central Administrative Tribunal 
Additional Bench Allahabad

^  Registration No.................. ..................  ................. of 19.^.”!^..................

District...

............:................ ...................................................................... Applicant

VERSUS

............................ . ?WM^<?^Respondents

I/We..... ^ A y:....... ..........................................................................................................

...........................................

{~ in the above matter hereby appoint and retain

SHRI KRISHNA CH AN DR A  SINHA, Advocate High Court

to appear, act and plead for me/us in the above matter and to conduct/prosecute and 

defend the same m ail interiocutory or miscellaneous proceedings connected with the same 

or with any decree or orders passed therein, appeals and or other proceedings therefrom 

and also in proceedings for review of judgment and for leave to appeal to Suprem Court and 

to obtain return of any documents filed therein, or receive any money which may be payable 

to me/us.

, 2. I/We futher authorise him to appoint and Instruct any other legal practitioner

authorising him to exercise the powers and authorities hereby conferred upon the Advocate 

whenever he may think fit to do so.

3. I/We hereby authorise him/them on my/oiar behalf to enter into a compromise 

in the above matter, to execute any decree/order therein, to appeal from any decree/order 

therein and to appeal, to act, and to plead in such appeal or in any appeal preferred by 

any other party from any decree/order therein.

i 4. I/we agree that if/we fail to pay the fees agreed upon or to give due instruction at 

all stages he/they is/are at liberty to retire from the case and recover all amounts due to 

him/them and retain all my/our monies till such dues are paid.

:5. And 1/We, the undersigned do hereby agree to ratify and confirm all acts done by 

the Advocate or his substitute in the matter as my own acts, as if done by me, us to all

intents and purposes.

Executed by me/us this day of 19 at

1 [

'S

Signature/s

Executant/s are personally known to me he has/they have / signed before me

Satisfied as to the identity of executant/s signature/s.

(where the executant/s is/are illiterate blind or unaquainted with the language of 
vak-alat)

Certified that the contents were explained to the executant/s in my presence

.......... ;.................. the language known to him/them who appear/s perfectly to understand

t'he same and has/have signed ia my presence.

Accepted

K.C. SINHA

Advocate 

Additional Standing Counsel 

Central Government 

High Court-Allahabad 

Counsel for Applicant/Respondents 
No,...y.6i..^.f3yv^................
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Central ^cirainiatTativo Trifeun 
AllBhobarf 0«nch, ^llahabsd.

« ia c .  ............... « f  i m

In  «« . ............ of 19§7

• • • *C» .QnlC\ • • • « • • « • • • ; • •  AppllcantCs 1

Varsus

• • »»•  • • • • • wVV5wc<.Rci8pondc3nt$<

k
Teke ncKicp that tha court uill be ' 

Moved by tha undarsignsd on

the day gf • ,  If f  a t lO f .S O ^ O ^ O ^

In  tho fare ntan or so soon tharaafter as tha 

pnrtUa an their ccnscil^a can ba haanl.

The ob^ant of thP motion ia briefly 

indicated belou. i

7 f

A copy of application is oncloatd harauitn ^

Taka further naclce that Baanwhilc this 

court hca baen plsasad to ppsa tha faXlotiInq oidsr 

(hare quatc the interim prder of tha court^ ^

'q  the* , , . * * , ................. day S|)ftJ.v#V..*.of
' i

/

O

O ^ K V ”

V)-- r

V

S i g n a t o r . . ^

fidw oc^tf’ f a r ^ t l t l o n e :
Or

Advocate f:^r Respondani

R\

v /-

0 ^

,1̂ -
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AL L AH AB AD

g c a is te r ed A/d_ A j ^

IN the central aepiinistra^ii/e tribunal,
' C I R C U I T  BENCH,UJCKNOW

• - G andh i Bhawan,OrD.R e s id e n c y  
L u c k n o w  -  2 2 5  OQ-j '

(RDgistration Wo2 ,iL  , of ( X  j

/■rrrrr— r

UERSUS'*'̂ ^

a p p l i c a n t ( s ).

RE5PQ\IDENT(S)

Please take n e t i c a . t h a t  t h e  a p p l i c a n t  above named
h a . p r e . c r lb o d  an a p p l ic a t io n  a pbpy u , h „ o = f  i s  e n c lo s e d

- h o r o . x th  „ h l c h  has been r e g is te r e d  in  t h i s  T r ib u n a l  and has

---------- f e - f - -----------------^ d a y  o f  .. 19a n  .
_̂__

I f ,  no appe taB ee  I s  made on y o u r  b e h a l f ,  y o u r 

p le a d e r  o r  by  some one d u ly .a u th o r is o d  to  S e t and p le a d  

on y o u r  b e h a l f  I „  th e  s a id  a p p l i c a t i c n ,  i t  « i l l  be h ea rd

and d e c id c d  in  y o u r  a b scn co . .

t h i s
G ive n  u n d e r my hand and th e  s e a l o f  th e  T r ib u n a l

jinGsh/

n
C. £

/
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iJEW IfRAr A ID M IW IS T R A T IV E  TIIIB
A D D IT IO N A L  B E N C H ,

23-A, Thornhill Road, Allahabad-211C01

Registration No. 198^

APPLIPANT

RESPON OENT (s) --------- -

L.XvciC\h^S ^  iL di 
• •• «•«•««««••« ••«••••• ••••«••• >•••••••••••••< •••• ••««€•••«••••«•••«•« •*«••••»•••••••••••«•••• •••««••*«••«

\

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent?

2. (a) Is the application in the prescribed form ?

(b) is the application in paper book form ?

(c) Have six complete sets of the application S  '
been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the *
application in time, been filed ?

4. Has the document of authorisation;Vakatat- 
nama been filed ?

5. is the application accompanied by B. D /Postal- 

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) .
against which the application is made been '

filed ?

7. (a) Have the copies of the documants/relied
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
a n d  numberd accordingly ?



Court fee remitted vide Notification No. 1-1015/1-602(1) 

Dated August 5, 1946 published in U .P . Gazette 

Dated August 10, 1946, Part I ,  page 2 7 7 .

IN THE at  a l l a h a b a d .

.............. ^^^^...No..... .................. of 1984

District :_______________________

Petitioner/
------- ----- -------  / ^________ _̂_______ Appellant/ ■

Applicant/

V E R S U S

I , , Senior Standing Counsel for the

Government of India (except Income Tax and Rai-lways) at the 

High Court of Judicature at Allahahad, appear on "behalf of :

The Government of India/Union of India/Central Government 

(except Income Tax aud Railways) and 

......................

Resondent(s)/Opposite Party (parties) Nos.........

'  Who is/are the Petitloner/Appellant/Applloant/firsponaent/ 

Opposite Party in the aforesaid case.

Dated:

, w  
M ¥ 4- ^

Senior Standing Counsel 

Government 'of India 

High Court, Allahabad.
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Krishn^handra Sioha
Advocate

A d d lt i r^ l Standing Counsel Govt, of India 

High Ci)urt A lld .

Presenting Officer Central Adm in istrative

Tribunal Allahabad 6
Railv»ay Advocate, High Court Allahabad

Res. 55999 
Pho na : Off. 3531

Office : 20, A .D .A . Flats 

Ashoii Nagar, Allahabad 

Res. : Shanti Niketan 

786, Oariyabad. Allahabad

'̂ 7 Da
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<Tivcê  — vJa c«- -Hi-t

r̂̂ 'X̂ ViXiuVV— o ,

isjajsrw- to-=>€- p- . ^

^  c3̂  It- Sa-oc  ̂ ^  • y -

* >fl

i)

:d -

0



V

4 -
Before the Central Administrative Tribunal, 

Allahabad Bench, Allahabad.

* * * * *

Misc*Appl.No.\XO of 1989

In

Applicant.

Registration No. S X  1^8^

'■̂ ■ Vs. ■

. . . .  U/.VuAA/'<i . . . Respondents.

MOTION OF NOTICE.

^  ' Kindly take notice that the undersigned

(on behalf of Applicant) proposes to move the 

Court on * 7 j ^ O j  the date fixed for its

I

next hearing at 10.30 hours or soon therafter 

^to co n sid er  and pass orders on the enclosed 

application. The subject matter of the same is 

briefly narrated below.

/■

for
Dated: i j s l ^ C j

\

Subject matter of the Motion.

\3




